BEFORE THE NATIONAL GREEN TRIBUNAL,
(WESTERN ZONE) BENCH AT PUNE

Original Application No. 15 0f 2023 (WZ)

BETWEEN
Alchemist Asset Reconstruction Company Ltd.
...Applicant
V/s
Goa Coastal Zone Management Authority & Ors.
...Respondents

SUBMISSIONS ON BEHALF OF THE ORIGINAL
APPLICANT TO THE JOINT INSPECTION REPORT
DATED 10.04.2023 FILED BEFORE THIS HONBLE
TRIBUNAL

MOST RESPECTFULLY SHEWETH:

I, Akshat Sharma, S/o Shri S K Sharma, aged about 34 years,
working for gain, at A 270, 1% and 2™ floor, Defence Colony, New
Delhi — 110 024, the authorised representative of the Applicant

herein above named, do hereby solemnly affirm and state as under:

1. That, the captioned Original Application (‘OA’) has been
filed by the Original Applicant i.e. ‘Alchemist Asset
Reconstruction Co. Ltd.” (‘AARC’) to bring to the notice of

e
\this Hon’ble Tribunal inter-alia about the multiple illegal
o|

mmers |

oy

/ =/ operation of resort/hotel/restaurant known as “Dream

constructions, expansions, encroachment and commercial

Discovery Sea View Resort & Beach Cafe” (Dream
Discovery) by the Respondent No. 2, in the property bearing

survey no. 100/10 of village Agonda, Canacona - Goa.
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2. In the captioned OA, this Hon’ble Tribunal vide order dated
21.02.2023 held that substantial questions relating to
environment appear to have been made out in the present case,
therefore, the captioned application was admitted. This
Hon’ble Tribunal further deemed it just and proper to call for
a report, on the matter in issue in the captioned application,

from a Joint Committee comprising one member each of:-

(i) The Goa Coastal Zone Management Authority
(GCZMA),

(11)  The Goa State Pollution Control Board (GSPCB),
(111) The District Magistrate, South Goa.

The Committee was directed to visit the site and submit a
factual and action taken report with regard to the violation, if

any action taken thereon, within one month.

£ R That, in pursuance of the above, a Joint Site Inspection Report
dated 10.04.2023 (‘Report’) has been submitted with this
Hon’ble Tribunal. Upon perusal of the said Joint Site
Inspection Report dated 10.04.2023, the Original Applicant/
AARC submits as under:

oAl

a. The Report states in its opening para that the GCZMA
is in receipt of complaint dated 08.06.2022 from Shri Akshat
Sharma, Authbrised Signatory of AARC. In this regard the
Applicant submits that until passing of the order dated
21.02.2023 by this Hon’ble Tribunal directing for constitution
of a Joint Committee, the GCZMA had not bothered to take
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cognizance of and act upon the Complaint dated
08.06.2022 filed by AARC. Had the GCZMA given
any heed to the said Complaint, there might not have
arisen any need for filing of the captioned OA.
Rather, the GCZMA sat over the said complaint for
over 08 months before proceeding to take note of the
same and that too at the direction of this Hon’ble

Tribunal.

b. The Report categorically mentions that the property
bearing Survey No. 100/10 of Agonda Village lies in
CRZ-III (NDZ) as per CZMP 201 1. In this regard the
Applicant submits that as per the CZMP, 2011, an
area from 0 to 200 mts. from HTL under CRZ-III has
been designated as a No Development Zone
(‘NDZ’). The Applicant submits that since the illegal
structures in the property bearing Survey No. 100/10
are all within 100 mtrs. of HTL, no permission for
construction ought to be available with the
Respondent Nos. 2 to 4, and/ or ought to have been
issued by the Respondent No. 1, for carrying out
commercial operations in the form of a full-fledged

Resort.

&, The Report identifies three structures present on site

in property bearing Survey No. 100/10 of Agonda
%"/A_R)"\ Village, and labels them as Structures ‘A’, ‘B’ and
‘C’. The said Structures ‘A’, ‘B’ and ‘C’ have been

o
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demarcated on the site plan annexed, being located

respectively at the following distances from HTL:

Stf:iicture (Description) | Distance from HTL
‘A’ (R.C.C) 56.00 Mtrs
‘B’ (Wooden Part) 17.90 Mtrs.
 ‘B’(R.C.0) 30.00 Mtrs. |
‘C’ (G.I Tube & Pipe) 62.50 Mtrs. |

d.  The Applicant submits that, as per the Report, since
all the three offending structures described as
Structures ‘A’, ‘B’ and ‘C’, out of which Structures
‘A’ and ‘B’ being admittedly permanent structures,
are all within 100 mtrs. of HTL, the same are clearly
prohibited from being used for any commercial
purpose whatsoever. The Applicant reiterates that as
per the CZMP, 2011, an area from 0 to 200 mts. of
HTL jhas been designated under CRZ-III as No
Development Zone (‘NDZ’). The Applicant submits
that in the CRZ-IIl (NDZ), no permission of
construction could have been issued by the
Respondent No. 1 to the Respondent Nos. 2 to 4, for
carrying out any commercial operations whatsoever
in permanent structures, nor could the Respondent
No. 1 have allowed carrying on of the impugned
commercial operations, once these were brought to

its notice.
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At this stage it is pertinent to state that the Applicant
herein has received information from the
Respondent No. 1, obtained under the Right to
Information Act, 2005 (‘RTI’), which information
unconditionally proves that there is no wvalid
permission/ license/ sanction whatsoever granted by
the Respondent No. 1 in favour of the Respondent
No. 2 to carry out any commercial activity (ies) in
Survey No. 100/10 of Village Agonda, Canacona,
Goa. The information obtained under RTI also
highlights that the GCZMA in its 144" Meeting held
on 21.03.2017 specifically noted that the houses
bearing no. 438 and 439 are within 200 m of HTL
which is a No Development Zone. Further, while
quoting the provisions of para 8 III A (ii) of the CRZ,
the GCZMA noted that no construction shall be
permitted within NDZ except for repairs and
reconstruction of the existing authorised structure
and in case of traditional coastal communities,
constructions and reconstructions is permissible for

dwelling units between 100 to 200 m from the HTL.

However, in this aspect, the GCZMA
purposely overlooked that the two offending houses
i.e. House Nos. 438 and 439 are infact both located
within 100 m of HTL and that no permission under
para 8 III A (ii) of the CRZ could have been granted/

issued by it for the same. The distance of the said
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houses from HTL can be corroborated from the ISLR
site plan annexed to the joint site inspection report
which notes the distance of structures from HTL viz.
56 Mtrs, 17.90 Mtrs, 30 Mtrs. and 62.50 Mitrs.,
respectively. A copy of the information obtained by
the Applicant under the Right to Information Act
with respect to Survey No. 100/10 of Village
Agonda, Canacona, Goa is annexed herewith as
Exhibit A-1 (Colly).

It is also apposite to mention herein that with
an intent to seek information from the Village
Panchayat of Agonda regarding Survey No. 100/10
of Village Agonda Canacona, Goa, the Applicant
had sought specific information under the RTI by
way of an application dated 23.05.2023. However,
till date the Applicant has received no response to the
same. It appears as if specific attempts are being
made to curtail/ withhold information and all efforts
are being made to overshadow/ protect the illegal
acts of the Respondent No. 2. A copy of the RTI
application dated 23.05.2023 filed before the Village
Panchayat of Agonda, Goa is annexed herewith as
Exhibit A-2.

It is also worth mentioning here that the ISLR site
map annexed to the Joint Site Inspection Report

categorically mentions the area of structure ‘A’ and

Js
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‘B’ as per survey plan to be 47 Sq. Mtrs. and 32 Sq.
Mtrs., respectively. However, while granting the
purported permission in favour of the Respondent
No. 3, the GCZMA has issued the said purported
permission for 217.60 Sq. Mtrs for House No. 438
and 193.48 Sq. Mtrs for House No. 439, totalling to
411.08 Sq. Mtrs.

The Report specifies that the property is enclosed on
3 sides with masonry compound wall of approx.
height 1.20 m and open access to sea. In this regard,
the Applicant submits that a 3-side masonry
compound wall is in no manner a temporary
structure. Thus, the said wall is clearly built in
violation of the CRZ rules. Moreover, there is no
open access to the sea. There is a platform of more
than 1 Mtrs. in height built on the sea side (beach) on
which the said property is built and the property is
accessed by climbing a staircase built on beach side

to access the property.

The Structure ‘A’ on the property has been identified
as House bearing H. No. 438, occupying an area
measuring 338 Sq. Mtrs. As per site plan enclosed
with the Report, wherein the Respondent No. 3
(Selso Fernandes) relied upon (alleged) Panchayat
NOC letter dated 09.05.1984 to contend that the said

structure has been in existence prior to 1991 and
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the same structure is reconstructed based on
GCZMA permission dated 04.04.2017. The
committee observed in its Report that the said
Structure ‘A’ is permanent in nature with only
ground floor. However, there are structures built on
the first floor which have been ignored and not
brought to the notice of this Hon’ble Tribunal which
is evident from the pictures of the site which have
been placed on record. (Please see pages 625 to
646  of Ex. A-4)

In this regard, the Applicant submits that as
per the Form I & X1V, there was only one house
belonging to Ms. Maria Fernandes (as mentioned in
Other Rights column). The area of this house could
not have been more than 50 Sq Mtrs. since 5300 Sq.
Mtrs. out of total area of 5350 Sq. Mtrs. of survey
number 100/10 had been sold by the land owners to
Elbee Dugal Engineering Company Pvt. Ltd. (now
DPDCL). Even the site plan prepared by the
Inspector of Survey & Land Records, Canacona and
attached to the Report shows area of Structure ‘A’ as
47 Sq. Mtrs., which validates the Form I & XIV

entries.

The attention of this Hon’ble Tribunal is also
drawn to the google earth images (as downloaded by

the Applicant from Google Earth website) clearly
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show that no such structure(s) as mentioned in the
Report existed upto the year 2009. Copies of the year
wise images of Survey No. 100/10, as obtained/
downloaded from the Google Earth website, are

annexed herewith as Exhibit A-3 (Colly). In terms

of the above, the purported Structure ‘A’ is clearly in
violation of the prevailing CRZ Rules and bereft of
any GCZMA permission to operate a commercial

Resort/ Hotel.

h. The Structure ‘B’ on the property has been identified
as House bearing H. No. 439, occupying an area
measuring 462 Sq. mtrs. As per site plan enclosed
with the Report, wherein the Respondent No. 3
(Selso Fernandes) relied upon (alleged) Panchayat
NOC letter dated 30.03.1985 to contend that the said
structure has been in existence prior to 1991 and that
the same structure is reconstructed based on
GCZMA permission dated 04.04.2017. The
Committee observed in its Report that the said
Structure ‘B’ is permanent in nature with only
ground floor. Attached to structure ‘B’ there is a
wooden shed which is constructed with wooded &

MS sections with concrete flooring.

In this regard, the Applicant reiterates that as
per the Form I & XIV, there was only one house

belonging to Ms. Maria Fernandes (as mentioned in




562

other rights column). The area of this house could
not have been more than 50 Sq Mtrs. since 5300 Sq.
Mtrs. out of total area of 5350 Sq. Mtrs. of survey
number 100/10 had been sold by the land owners to
Elbee Dugal Engineering Company Pvt. Ltd. (now
DPDCL). Even the site plan prepared by the
Inspector of Survey & Land Records, Canacona and
attached to the Report shows area of Structure ‘B’ as
32 Sq. Mtrs. Moreover, the Google earth images (as
downloaded by the Applicant from Google Earth
website) clearly show that no such structure(s)
existed upto the year 2009. In terms of the above, it
is clear that the GCZMA is in connivance with the
Respondents and has been complicit in engineering
encroachment of land and creating a false narrative
to facilitate the encroachment and development of
permanent structures in the ecological sensitive area.
This is evident from the fact that the original
available area of 50 Sq. Mtrs. was illegally enlarged
to 79 Sq. Mtrs. under the ISLR plan, which than
became 411.08 Sq. Mtrs. as per the permissions
granted by the GCZMA and the same is now being
illegally occupied to the extent of 1160 Sq. Mtrs. (as
per the joint site inspection report). It is submitted
that prior to 2017 no structures were present on site
‘é.nd after obtaining the purported permissions, the

Respondent Nos. 2 to 4 started construction and
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created structures which are now being illegally used
for commercial operations. The proof of
construction of the illegal structures can be
corroborated with the year wise images downloaded
from google earth website and annexed by the

Applicant along with the present submissions.

For Structure ‘C’ on the property, the Respondent
No. 3 (Selso Fernandes) could not produce any
approval/ NOC. The Report states that the structure
appears to be constructed of GI tubes/ pipes shades
and appears to be temporary in nature. In this regard
the Applicant reiterates that as per the Form [ & XIV,
there was only one house belonging to Ms. Maria
Fernandes (as mentioned in other rights column).
Further, since the Committee itself records that the
Respondent No. 3 could not produce any approval/
NOC, the same is thus clearly an illegal and
offending structure.

The Report then goes on to refer to a unit i.e. “Dream
Discovery” which is stated to be running without
consent of the Board to operate. The Report further
states that however, the Dream Discovery has
applied for the same and a purported copy is
enclosed to the Report. [ Pertinent to state herein that

no such purported application for consent to operate
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has been provided to the Applicant alongwith the

entire report.]

Kind attention of the Hon’ble Tribunal is drawn to
the fact that the present OA has been filed seeking
action against Dream Discovery for committing
illegal constructions and resorting to commercial
development and exploitation of a property situated
in Survey No. 100/10 and within 100 Mtrs. of HTL.
However, the Report completely side-steps the
illegalities and irregularities committed by Dream
Discovery. Rather, the Report makes innocuous
references to two houses, which were purportedly
existing before 1991 and hides their direct nexus to
the activities of a full-fledged resort, namely Dream

Discovery.
In this regard, the Applicant states as under:

e The Report completely ignores and side-steps the
illegalities and irregularities committed by

Dream Discovery.

e The Report makes innocuous references to two
houses, which were purportedly existing before
1991.

e The Report hides the direct nexus of the identified
structures (Structures ‘A’, ‘B’ and ‘C’) on site to
the activities of a full-fledged resort, namely

Dream Discovery.
Mies

X
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e The Report purposely fails to explain whether the
unit i.e. Dream Discovery is running on the basis
of any permission/ sanction/ NOC from any

authority.

e The Report fails to clearly highlight that the unit
i.e. Dream Discovery 1is itself being
unauthorisedly and illegally operated from
Structures ‘A’, ‘B’ and ‘C’ as found on site,
which are 56 Mtrs., 17.90 Mtrs., 30 Mtrs. and,
62.50 Mtrs. from HTL, respectively.

e The Report fails to note that structures purported
to be houses have been created by incurring
expenditure of about Rs. 3 crores by their own

admissions.

e The Report fails to point out that a construction
purported to be a house has been unauthorisedly
and illegally converted into a huge commercial
resort and is being run without any valid

permission.

k. The joint inspection lasted for about two hours and
thirty minutes. However, in the Report, the
Committee has only placed on record mere two
photographs from the purported detailed inspection.
The same has been done in order to hide the details

of the extent of commercial operations being
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undertaken by Dream Discovery from the Structures
‘A’, ‘B’ and ‘C’.
1. The Report fails to mention the following specific

irregularities, besides the irregularities mentioned in

the preceding sub-paras, namely:

e Whether the purported House no. 438 is being
used as a house or as a Resort being run for

Commercial purposes?

e Whether the purported House No. 439 is being
used as a house or as a Resort being run for

Commercial purposes?

e Whether or not Dream Discovery is being run
under a valid authority/ permission and, if not, the
violations committed by it of the provisions of
CZMP, 20117

e How did the area of 50 Sq. Mtrs. (as available to
Ms. Maria Fernandes) increase to 411.08 Sq.
Mtrs. as per the GCZMA permissions?

e How did the area of 411.08 Sq. Mtrs. (as per the
GCZMA permissions) increase to 1160 Sq. Mtrs.

as mentioned in the joint site inspection report?

e The Report deliberately ignores to state and bring
@ to the notice of this Hon’ble Tribunal that the
"\ Dream Discovery Resort is being operated
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through some structures built on the first floor

also.

e The Report curiously does not even mention the
alleged wooden shed measuring 252 Sq. Mtrs.,
whereas, it is in this structure that the Dream
Discovery is operating a full fledged restaurant

for which there is no valid permission.

e The Report is conspicuous by avoiding
mentioning of any area on which Dream

Discovery Resort is operating.

e The Report fails to highlight that despite being
wooden, the structures are not temporary in

nature but are permanent.

Even if it is accepted for the sake of discussion that
GCZMA has rightly sanctioned the reconstruction of
Houses No. 438 & 439, it was clearly stipulated in
Clause 4 of their sanction letter dated 04.04.2017
that “the structure should not be used for commercial
purpose and not to be sold or transferred to the non-
traditional community”. Respondent No. 3 violated
both the conditions included in this clause. He
transferred the property to non-traditional
community, by giving a lease to Mr. Vijay Gokuldas
Komarpant and he also allowed the property to be
used for commercial purposes which is not only in

violation of GCZMA sanction but also in blatant
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violation of the provisions of CRZ notification,
2011. The Report is very conveniently silent about

these violations & misdemeanours.

The ISLR site plan annexed to the Report mentions
about existence of Structures ‘A’ and ‘B’ in Survey
No. 100/10 situated in Agonda Village, Canacona
Taluka, Goa, having (alleged) original area as per
Survey Plan of 47.00 Sq. Mtrs. and 32.00 Sq. Mtrs.
respectively. Whereas, the area at present illegally
and unlawfully occupied by Respondent Nos. 2 to 4
(as per the ISLR site plan annexed to the Report) is
1160 Sq. Mtrs.

In this regard, the Applicant submits as under:

(i)  As per the Form I & XIV, the Respondent
Nos. 3 and 4 (being descendants of Maria
Fernandes) are entitled to only 50 Sq. Mtrs. in
Survey No. 100/10 situated in Agonda

Village, Canacona Taluka, Goa.

(i) As per the ISLR site plan annexed to the
Report, the Structures ‘A’ and ‘B’ are alleged
to be measuring 47.00 Sq. Mtrs. and 32.00 Sq.
Mtrs. respectively. Thus, at the outset, there is
excess illegal occupation of 29 Sq. Mtrs.

(iii)) Accepting without admitting, the Report itself

“states the occupation of Structures ‘A’, ‘B’

and ‘C’ to be of 1160 Sq. Mtrs. Thus,

A Lfi?fikl“/»? 3
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unequivocally and unhesitatingly  the
Respondent Nos. 2 to 4 are in illegal and
unlawful occupation of a much larger area of
land to what they are originally entitled to.
Moreover, such illegal occupation of land is
also of permanent construction which is
clearly in violation of the CZMP, 2011.

That, to independently ascertain the levels of illegal
encroachment and constructions carried out by the
Respondent Nos. 2 to 4 on site, the Applicant on
12.07.2023 had got a drone survey done on site (i.e. Survey
No. 100/10 of Village Agonda, Canacona, Goa) to obtain
necessary pictures and videos which will prove to the
satisfaction of this Hon’ble Tribunal that the structures
present on site are permanent in nature, made of permanent
construction material and the area (illegally) occupied is far
in excess of the area that the Respondent Nos. 3 & 4 are
entitled to. A copy of photographs obtained by Applicant
through drone survey conducted on site on 12.07.2023 are
annexed as Exhibit A-4 (Colly).

The Applicant has also taken screenshots taken from the
website of Responder;t No. 2 1.e.
https://www.dreamdiscovery.in/, whereby the extent of
illegal construction carried out by the Respondent No. 2 are
self-evident. The Respondent No. 2 also acknowledges that

it is operating a full fledge resort. A copy of screenshots
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taken from the website of Respondent No. 2 i.e.
https://www.dreamdiscovery.in/ on 13.07.2023 are
annexed as Exhibit A-5 (Colly).

6. In view of such glaring discrepancies in the captioned
Report, the Applicant submits that the Committee in its
Report hides more than it reveals about the site which it was
mandated to inspect under the orders of this Hon’ble
Tribunal. This gives rise to the suspicion that the Report is

collusive, and aimed at protecting the Respondent Nos. 2 to

4 and covering up all the illegalities and violations
committed by them. The authorities have infact gone a step
further by overlooking the said illegalities and taking no
action on the same thereby being in breach of the directions
passed by this Hon’ble Tribunal and the statutory mandate
of law under which it is created thereby failing in its

uction
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ExriGiT A-/ (2)

GOA COASTAL ZONE MANAGEMENT AUTHORITY
C/o Department of Environment & Climate Change (Govt. Of Goa)
Dempo Tower 4™ Floor, Patto Plaza- Panaji Goa
Website : www.czma.goa.gov.in
Tel.: 0832-2951089
Ref. No. GCZMA/RTI/22-23/01/ #FO© Date : 132 /06 /2023

To,

yant Karn,
5t Floor, Satt Adhar Chambers,
Patto Panaji Goa.

Sub : Information under Right to Information Act 2005.

Ref : Your RTI Application dated 23/05/2023 and received by this Authority on
23/05/2023.

Sir,

With reference to above referred RTI application dated 23/05/2023, it is informed as
under.

St. Information Sought Reply of PIO
No

1 Entire documentation/file relating to any | —
permission /license given to any person
pertaining to survey no. 100/10 of village
Agonda, Canacona, Goa.

2 All  documents/file pertaining to the
permission granted to Mr. Selso Fernandes
with respect to the property bearing Survey
No. 100/10 of Village Agonda, Canacona |
Goa. ‘

|3 |Documents submitted by Mr. Selso | - ]:;,\r;glcésecdzcb IOP& y,S(;;f ;_ rit%x;;i lznd

Ff:rnandes. for availing any permission No. GCZMA/S/16-17/70.
llicense with respect to any structures in
survey No. 100/10 of Village Agonda
Canacona, Goa.

4 Any permission/license granted to Mr.
Selso Fernandes, Ms. Concecao Fernandes,
M/s. Dream Discovery with respect to any
structures in Survey No. 100/10 of village
Agonda, Canacona, Goa.

5 Wheather Mr. Selso Fernandes has been | The applicant has sought the opinion
permitted to carry out any commercial | which is not information under the
activity in any structures in Survey No. | RTI, “As such this office cannot
100/10 of Village Agonda, Canacona, | provide opinion under the RTI Act.

Goa.? ‘

G
True Cﬁﬁy s

|
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The reply/information available with this office may be collected on payment of
Rs. 106/- ( Rupees One Hundred Six Only )

The period within which an appeal against such rejection may be preferred within 30
(Thirty) days and the particulars of the Appellate Authority are as follows:

“The Member Secretary, Goa Coastal Zone Management Authority, who is the First
Appellate Authority (FAA) Haiving Office at Dempo Tower, 4% floor, Patto Plaza — Panaji

Goa.”

Yours faithfully

e,' 06 POO?'g
Public Ini’o ation Officer
(Goa Coastal Zone Management Authority)

Encl : As above
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T " i INFORMATION ISSUED UNDER RTI ACT, 2005
'(vi " -
. GOA COASTAL ZONE MANAGEMENT AUTHORITY
C/o Department of Science, Technology & Environment, (Govt. of Gog)
1® Floor, Pandit Deendayal Upadhyay Bhavan, Pundalik Nagar,Porvorim-Goa.
Email: dir-ste.goa@ nic.in, goacoastal zone @ gmail.com. _
, Ref. No. GCZMA/S/16-17/69 | 31} Dated: 0L-08/2017
i
To,
Mr. Selso Fernandes
Agonda-Canacona
“&"1 Sub: Clearance for proposed reconstruction of house bearing H.No. 439 located in the property
b bearing Survey No. 100/10 at Agonda Village Canacona Taluka
bs Ref: Your application no. nil dated 19/07/2016.
5

With reference to your application on the above mentioned subject, it is hereby conveyed
that the Goa Coastal Zone Management Authority (GCZMA) has examined your proposal in the
144™ GCZMA Meeting held on 21/03/2017 in accordance to the para 8 of the CRZ Notification

2011, as amended. Accordingly approval/clearance is hereby granted in terms of CRZ angle in

terms of the CRZ Notification 2011, as ammended, to you for re-construction of the existing

g bearing H.No. 439 located in Sy. No. 100/10 of Agonda Village, Canacona Taluka, as

¥an thereby not exceeding existing FAR, existing plinth area and existing density,

R sfproval is subject to the compliance of following conditions:

¥f1 the provisions of the CRZ Notification 2011, as amended should be strictly complied

with. : i

. This NOC/Approval is issued without prejudice to any other permission as required under
the law including that of ownership of house, court case etc. As such, prior to the
commencement of the ‘re-construction’ work, it will be incumbent upon the applicant to
Jobtain permission for any other authority as required under the law including from the
local authority, Town and Country Planning Departraent, Revenue Authority etc.,

- 3. Traditional access/easement shall not be blocked. No construction should be carried out
- in the NDZ area between 0-200 mts. from the High Tide Line.
- 4. The structure should not be used for commercial purpose and not to be sold or transferred
%4 to the non-traditional community.
g 5. This permission is liable to be revoked, if it is found, at any stage, that the application

contained false information / wrong plans / calculations / documents / misleading or false
information, etc. or account of violation of aforementioned conditions.

Yours faithfully,
&%gé
{Agnelo Fernandes)
Member Seeretary (GCZMA)
Encl: As above
Copy to:
1.

P.A to Secretary (Environment) / Chairman (GCZMA), Secretariat, Porvorim. ... for kind
information.

The Chief Town Planner, Town & Country Planning Department, Patto, Panaji -~ Goa
for information and necessary action.

The Deputy Collector & S.D.0. (Canacona), Canacona - Goa.... for information and necessary
action.

4. The Seeretary, Village Panchayat of Agonda, Canacona - Goa..
action.

2.

3.

.for information and necessary

to the confirmati ith local building bye laws. g
o the confirmation with local building bye law Certified O @9 W———
Available-tirUffice Records
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{\GV
—r - Member Secretary
- GC.ZMA.
Inward NO. qu@ L
Date ..L4l0H) 7
To, W\)
GCZMA Qw’
Porvorim ~ Goa
Ref:No.GCZMA/S/16-17/69/2372 Dated: 16/03/2017.
Sub: Clearance for proposed reconstruction Hno 439 Bearing
Survey no 100/10 Agonda village Canacona Taluka.
‘*: Sir,
& With reference with the above cited subject and decision taken by
g,‘i your authority in the 137" GCZMA meeting on 24™ Jan 2017. [ am
& here to submit that | am from the traditional toddy tapper
community. And i am Fere by submitting my new plans for only the
ground floor.
R <SS (ige with the matter
N
T OF ENVIRORMERT § 7.
ATE Gl 95 /

]
WO

Selso Fernandes

Enclosed Plans 5 copies
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EXTRACT OF THE MINUTES OF THE 144™ GCZMA MEETING HELD ON
21/03/2017

Case No. 4.4
Clearance for proposed reconstruction of house bearing H. No. 439 located in the
property bearing Sy. No. 100/10, Agonda, Canacona Taluka by Mr. Celso

Fernandes.

Background: The applicant has sought clearance for proposed
reconstruction of house bearing H. No. 439 located in the property bearing Sy. No.
100/10, Agonda, Canacona — Goa. The applicant has submitted a copy of Certificate
issued by the Village Panchayat of Agonda wherein it is stated that the said house was
assessed for house tax in the name of Smt. Maria Fernandes since the year 1980-81 to
2004-05 and the same was transferred in the name of Selso Fernandes in the year 2005-
06 and has also submitted a certified copies of house tax receipts from the year 1979-80
etc. And a copy of Certificate issued by the Toddy Tapers Association stating that Mr.

Selso Fernandes, S/o. Late Mr. Pedro Fernandes and Maria Fernandes belongs to the

istian Renders” Community / Class which is recognised as OBC. The name of.

rother i.e. Maria Fernandes is reflected in the column of other rights.

¥ E_‘ﬁ’eﬁ-ﬁ' ember of the GCZMA. The inspection report indicated that the existing land has

residential houses. There exists an access. There exists ornamental trees within hte plot.

The proposed plot is within 200 m of HTL. There exists an old house. The house is

shown on DSLR plan. The name of Applicant’s mother is reflected in Form I & XIV. The ™

applicant belong to a toddy tappers community, Certificate is enclosed to the file. The
Applié%‘nt has a Certificate of Panchayat stating htat the house tax is payed from 1980-81
till 03/06/2015 regularly. Since the Applicant belong to local community Applicant may

be allowed for construction.

Sear

The said proposal was placed in the 137" GCZMA meeting held on 24/01/2017 wherein
the Authority observed that the said proposal is for construction of a First floor on
existing ground floor as could be seen from the plan attached to the Application. The said
plot is located in the No Development Zone (NDZ) i.e. within 200m from the HTL.

As provided in para 8 III. A (ii) “No construction shall be permitted within NDZ except
for repairs and reconstruction of the existing authorized structure not exceeding the Floor
Space Index, existing plinth area and existing density. In case of traditional coastal
communities including fisherfolks constructions and reconstructions is permissible for
dwelling units between 100 to 200 m from the HTL along the seafront in accordance with

the comprehensive plan prepared by the State Government in consultation with

\(/
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traditional coastal communities including fisherfolks and incorporating necessary disaster
management provision as recommended by State Coastal Zone Management Authority to
the National Coastal Zone Management authority for approval of Ministry of

Environment and Forests »

The Authority noted that a comprehensive plan as required under para 8 IIT A (ii) is not
yet formulated and approved by the MoEF and hence the Authority decided that the
present Application for proposed construction of first floor on existing ground floor

cannot be considered and the Applicant may be informed accordingly.

Now, the Applicant has submitted revised plans in respect of ground floor on the existing
plinth.

Area of the plinth = 193.48 sq. m

Proposed Ground floor area = 193.48 sq. m

Decision: The Authority noted that the Applicant has now submitted revised plans only
in respect to the ground floor by maintaining the existing plinth. As such the Authority
after detailed discussion and due deliberation and on considering the site inspection
report of the then Expert members of the GCZMA, decided to approve the said proposal
of reconstruction of house bearing H. No. 439 located in the property bearing Sy. No.

0/10, Agonda, Canacona — Goa in terms of the CRZ Notification, 2011, as amended.

e



oL

TE CHANGE N/
Y%

3 %-/,

577

INFORMATION ISSUED UNDER RTIACT, 2605

GOA COASTAL ZONE MANAGEMENT AUTHORITY

Clo Department of Science, Technology & Environment, (Govt. of Goa)
1* Floor, Pandit Deendayal Upadhyay Bhavan, Pundalik Nagar,Porvorim-Goa.
Email: dir-ste.goa@ nic.in, goacoastal zone @ gmail.com.
Ref. No. GCZMA/S/16-17/69|25%2- Dated: 1o /03/2017

Te,

Mr. Selso Fernandes

Agonda-Canacona

Sub: Clearance for proposed reconstruction of house bearing H.No. 439 located in the property
bearing Survey No. 100/10 at Agonda Village Canacona Taluka

Ref: Your application no. nil dated 19/07/2016.

Sir,

With reference to your application on the above mentioned subject, it is hereby conveyed =~
that the Goa Coastal Zone Management Authority (GCZMA) has examined your proposal in the
137" GCZMA Meeting held on 24/01/2017. The Authority noted that a comprehensive plan as
required under para 8 III A(ii) not yet formulated and approved by the Ministry of Environment
and Forests and hence the Authority decided that the nresent application for proposed
construction of first floor on existing ground floor cannot be considered.

\Tﬂ_AG'E Foopr your information.

Y

(Agnelo ¥ernandes)

X M2
ANy Member Sec‘ge::ary (GCZMA)
[

Encl: As above

P.A to Secretary (Environment) / Chairman (GCZMA), Secretariat, Porvorim.....for kind information



INFORMATION ISSUED UNDER RTIACT, 2005

EXTRACT OF THE MINUTES OF THE 137" GCZMA MEETING HELD ON
24/01/2017

Case No. 2.4
Clearance for proposed reconstruction of house bearing H. No. 439 located in the property

bearing Sy. No. 100/10, Agonda, Canacona Taluka by Mr. Celso Fernandes.

Background: The applicant has sought clearance for proposed reconstruction of house
bearing H. No. 439 located in the property bearing Sy. No. 100/10, Agonda, Canacona — Goa.
The applicant has submitted a copy of Certificate issued by the Village Panchayat of Agonda
wherein it is stated that the said house was assessed for house tax in the name of Smt. Maria
Fernandes since the year 1980-81 to 2004-05 and the same was transferred in the name of Selso
Fernandes in the year 2005-06 and has also submitted a certified copies of house tax receipts
from the year 1979-80 etc. And a copy of Certificate issued by the Toddy Tapers Association
stating that Mr. Selso Fernandes, S/o. Late Mr, Pedro Fernandes and Maria Fernandes belongs to
the “Christian Renders” Community / Class which is recognised as OBC. The name of

Applicant’s mother i.e. Maria Fernandes is reflected in the column of other rights.

Site Inspection Report: The site was inspected by Shri.Ragunath Dhume,the then Expert
Member of the GCZMA. The inspection report indicated that the existing land has residential
hauses. There exists an access. There exists ornamental trees within hte plot. The proposed plot
is within 200 m of HTL. There exists an old house. The house is shown on DSLR plan. The
name of Applicant’s mother is reflected in Form I & XIV. The applicant belong to a toddy
tappers community, Certificate is enclosed to the file. The Applicant has a Certificate of
Panchayat stating htat the house tax is payed from 1980-81 till 03/06/2015 regularly. Since the

maggnt belong to local community Applicant may be allowed for construction.
’*’r D
*EGRONBE A1

%‘f
RNE

* __owhe No Development Zone (NDZ) i.e. within 200m from the HTL.

rity observed that the said proposal is for construction of a First floor on existing

oor as could be seen from the plan attached to the Application. The said plot is located

As provided in para 8 III. A (ii) “No construction shall be permitted within NDZ except for
repairs and reconstruction. of the existing authorized structure not exceeding the Floor Space
Index, existing plinth area and existing density. In case of traditional coastal communities
including fisherfolks constructions and reconstructions is permissible for dwelling units between
100 to 200 m from the HTL along the seafront in accordance with the comprehensive plan
prepared by the State Government in consultation with traditional coastal communities including
fisherfolks and incorporating necessary disaster management provision as recommended by State
Coastal Zone Management Authority to the National Coastal Zone Management authority for

approval of Ministry of Environment and Forests ”

Decision: The Authority noted that a comprehensive plan as required under para 8 III A (ii) not
yet formulated and approved by the MoEF and hence the Authority decided that the present
Application for proposed construction of first floor on existing ground floor cannot be

considered and the Applicant may be informed accordingly.
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.

SITE INSPECTION REFORT

. Date & time of inspection
Name of the project:

« Location:

Survey No. 1OOE\Q Village: Fy;gv()aktk Taluka: Mg&
Chalta No. P.T.S. No: ~ Town:

. Desadled descrlption'ef status of adjoining properties:
ANAGER, .
ANAGERSS osden chd [R s denbd 1 Vo

\ 2
5 EAVIRORMENT ) 7.

G
-5TE CHANGE R .
. BEx¥3 and Use: QQﬁduJNaﬁl\dowvb

. Accessibility:_\ﬁcﬁ
. Topography:
Type of soil: Sandy, Rocky, Clay, Latgpitic etc
Topography: Plain, Undulating, Gently sloplng, r‘_‘J.iff ete.
Existence of Sand dunes: Yes/No~ L
1£-Yes, Number of dunes in the property: G
.Height of the dunes: 4
Slope: QJQ
Whether the dunes are virgin or tampersed: Yes/No
If Yes, give details '

No

N
Whether any lagoons, backwaters, or other water bodigs exist

in the plot. L 4
No

\

(The location of sand dunes and water bodies should: be marked
on_the site plan) ND

8. Vegetatlon

Fionegr vegetation lilke bugbeé creepers and .grasses:

Secondary vegetation like cocg/pt casuarina or other trees.
Mangroves: }\fD '
Any other vegetation or trees

Of nonehh. Haens:

9. Distance of seaward boundary from river/sea Hign Tide Line:

YT oo e ) P

Noc fo prepmed Ceromurer €y dooe
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2V

the pleot: O\A \

10. Existing structures within

n carriéd out at the site:

11. Whathar any proposed work has bee :
1a brief description of the TYPE and extent of the work
catrles out) -
o
P D
ANAGE LN -
12. W ¥ any traditional acceSs'through the plot exists:
CF ENVIROHMENT ’ .
No
o

VATE CHANGE

Any other information about the site that 1is celevant to

13.
the environment
(Y’ N oo §5 S horon O SD"2>'1,‘61 {ACM“. )
W) "VL_ % o./\oo\ww)’fmm -f._){\wi— o 7’“‘“1!““3:$L"__J

D T Nt ijd» ﬂ‘*‘”m“*“?(’“ o spreity Sl
M/ed T8 bt o i, Aisc»d:bw}l/\bmﬂwn s ssavad It True
o D e ol <l Blen end]

9zé
*ﬂétnﬁdﬁﬁuh: @ a gh“«h“g¢>?ﬁ&
signa Te,
//6i§ﬁ§: £¥e}

ont %“’“‘“"'\ {s
R smf "°°°°““ shud
B pat oo 1331_\0,\(0(;/,, 33”4‘“’3 Dt

3] , .
X \E M jhx.a19pk\ca«f }y{Lﬁf] do Ameod
e b AN, pon pasde ww pphsiry

b Duew s depals
2
/&Z{L (@_‘@?\' «



581

INFORMATION _
| . ISSUED UNDER RT1 ACT, 2005 W
-
Kember Secretary
J'_"w(‘ant- C:(ZVL\ 174 /
Erom: | Name ang - >trnctions/Repairs in CRZ [;;';elr /!\‘c‘;' 7f F

istal addiess o the evener

] .
Fhe Mgy '\“u,mr\
L) K
R Zone Manm.:mem -\uumul\'

5 N1 TR eerere M Floey,
Joa VL%@M /07 y%{p@aﬂj A‘Me-

Panu, Pags 1i-Cioy,

Nubyegs: N‘OQ
Sir.
lim
e (00 ] 10 ;;nd L0 LTy oug the under-mensiomed develapment in the plot of Land under Survey
@wm alla Now, e P.T. Sheer No, _} orM Villoge Towan.
no. Taluka, in abcﬂ‘nium-c with the Cmu,(al Rv:gulaz.ou Zone (CRZ) Natification dated

byt .
}uhrum\ 199 und 6™ Javuary 2014 as amcnded subsequemly

t¥lease vive particulars ol the wsed developmens )

Fam coclosing herewin the folawing documents.

U Oumershsp ducuments.
2-Fam | & X1V,
/’Z 5% "ﬂ\‘td copy of Survey Plan issued by Ditestorawe of Sculements & Land Records,
----- {"s']m wine 200 meter 10 560 meter line (compulsory)
?{mm’ﬂt@ T.'La' shiaw g the exisling and proposed developments (duly calowed as pet colosr
AN Gsfuniersigned by 1the Owner snd AcchnectEugineer:Town Planner segistessd with

%p&mve associations.

Ine cupy of the detailed plans of tive propased developments countersigned by the
Quner and ArchitectEngineer/ Town Planner registered with their respective

ASKOCISFLONS.
Contour Plan of the plot with 50 ¢m. Counter mserval (Not applicable in case of re-

cunsiruction and repair)
7 CRZ Ulsarances questivnaaire duly compteted (Form “A™)
Ens ironmenial impact Assessment {E1A) Report (Not applicable for compound walls. re

8
construction. repeir and single dwelling wans).
g xisting and praposed vegetation plar (Not applicable for compound walls, re-

construction und repuic),
)ll/f’ﬁawgmphs of the property from all sides showing the existing landscape. structure e
1 This NOC wil} be issued subsegquesnt 10 the payment of fees by 'he- applcant of
Ry. 2002  /~videD.D. No. 7 24939 daed _E Jn Yavour ot
Gou Coastal Zone Management Autharity payable at i'anum n &()p

{ request that the clearance for the proposed development in the CR/ may be

accorded.

Date: 'Z/‘ 14[6

Sigaature of the Owact
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AGTTA/96/10/1208

CERTIFICATE

This is to certify that Mr. Selso A. P. Fernandes son of late Mr. Pedro
A. Fernandes and late Mrs. Maria F. Fernandes Resident of HNo. 439,
Ward Val, Village Agonda, Taluka of Canacona, Sub Oivision South Goa
District, in the State of Goa Belongs to the “CHRISTIAN RENDERS”
COMMUNITY/CLASS Whick is recognized as OTHER BACKWARD
CLASS for the State of Goa wvide Govt. Notification no. 13/13/2003-
SVAD/1740 ditd 22.6.2009,

m\!\‘:\ﬁ%ﬁﬁtw 3 _:.
oG,

o

MARGAO-GOA.
6% July, 2010.
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Ph. No. : 2647357

- OFFICE OF THE VILLAGE PANCHAYAT

‘\“::i:%ﬁﬁ Agonda Canacona —- S. ESoa
LN —— ;
TH QT awiiai
536+ SRCIE 1o}
Ged Mot VPAICANS o-},a:')lé‘-[.’,l.? 229 oate:j/élgf?_/_li‘
CERTIFICATE

This is to certify that, House No. 439, was assessed for house tax in the
name of Smt. Maria Fernandes , since the year 1980-81 to 2004-05 and in the
year 2005-06 the said house was transferred in the name of Shri §§_I$o A. P
Fernandes as per Village Panchayat Assessment Register and he is paying

PR

said house tax regularly till date in the name of Selso A.P. Fernandes .

This certificate has been issued on the request of Selso A.P. Fernandes
r/o Vall Agonda, Canacona Goa, in order to produce before Tourism
Department Panaji Goa. ¢

%»\

NVIRONMENT | ) c
CHANGE H
o‘?‘/ f{=s.

(Navanita N, Naik Gaunkar)

g S e

N
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A

TR et A

Farm Ne. 4 \ -(-“E‘"

RECEIPT

, Recelpt Book Nw, f,éf Receipt No. 8 2
Yhe Villags Panchayat \ Q ﬁz;?" "‘“M

" Received with thanks from W‘\?d pé/mxb"\.ufz—q
| Rupees ( %f }-D 'Ff'w& @/»35 —

on account of | r L(M 3 1’?&\& f’]. 1’(’ N e j‘f_gq 7. ﬁ’(’\—
et w yer 112041 1, )72

Reference to ca

Beok _ ‘Slgﬂaw«-ﬁ%mm.-—w

e E——— lssuing oﬁcer
The seai of the fund shalf be lrmccd to eack: ',‘cclptbeforc it l‘ lqmqgf Al
! e ™

P DI')‘ '

SFEHVIRONMENT
¥E CHANGE
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Form No. &

RECEIPT
Receipt Book No._ | o0/ ..

The Village Panchayat of <A"ﬁ\,£/w$"*:
Recelved with thanks from_ f\’\,

fgrwti b wM\Al&\\” I\’\Ag >

v '“H\“ (..

T A

Date, /(é 198 '1_,,,
Reference cdsh entiy .

atdry .
Book o q_illaqe Panchaya =

S VlLLAP r-’”\nc“ VAT AGONDA

CERTIm)e
TOopy L F

"\?j an

$‘|l

T'"""_,!"
e aaf

ai:

R
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\(}U

Vep

Original
FORM No. 4

REOCEIPT
Receipt Book No. \ ‘-"J\ Recetpt No. S—é

Date ZU% %"’dh—(—‘-&. "‘ ’\(G\' ?‘1‘ %j )&I\
o cash entry GLQ/S L %

Reference

Book

dpt A

an Oc{a%‘_

TRO2
WFIED TO BE
cen? HE CneainAb

«

(L ADNA- 2 -

- §1LATE WY )nﬂ%\.ﬂ.t 20&5__

[GIg NO. ve-l' 2_0,:__
Ph- )

GATE oo
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|ul
= 5 ".“ e Lb
m B ~,
& p ,— -
Ve
Original
FORM No. 4 @1 ‘ 92,",&,—»
RECEIPT
Receipt Book No. llﬁé Receipt No. évb
The ...cvveevrnvnnninnnnn: V'?W ..........................
Received }i;h thanks from UM.AA ... F’M ..................... )

Rupees’. ] IS, @l Dea ) vl ,

Wores: 1 U e 1986

R = ia- SN

Bignature and Demgnatwn of issuing. Officer
Serroiery

o ts 1
— yt. Ptg. Press, Panaji-Gos —#i8/5,000 Biy. 6/1684
ANAGER, ’ WE e LAGE PANGIHAY
—— T, ':e;_ i 4 GE PA
2R /V’)";\',;,_ \» \%\ 2 q. Q“‘,& B ¥ W
Y R T S 1 a4 2
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Hidg

\;‘\i/
100005732521
Date : Q1/09/2018 Page 1of 1
Taluka CANACONA e ‘ Survey No. 100
TreeHT LEE TR
Village Agonda H Sub Div. No. 40
Lic) L [EGIEEE
Name of the Field Val v Tenure
Cuttivable Area (Ha.Ars.Sq.Mtrs) ST & (&, 30T, iﬂ',lﬁ) s g
Dry Crap Garden = Total Cultivable Area
Rice Khajan Ker Morad
e EIIET S AR
T T i s il
0000.00.00 0000.52.50 0000,00.00 0000,00,00 0000.00.00 0000.00.00 0000.52.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) T & (&, Jre. =1, oY)
1 TE gqT Remarks &0
Class (a) Class (b) Total Un-Cultivable Area Grand Total
&t (3) 37 (1) T FTE AR THIT
1 0000,01.00 0000.00.00 0000.01.00 0000.53.50
Assessment : Rs. 0.00 Foro Rs. 0.00 Predial Rs. 0.00 Rent Rs. 0.00
AR : T
S.No.| Name of the Occupant Khata No. Mutation No. Remarks T
FEATCR ATH [T #a< FTHT 7
11 Janki Devappa Dessai One
S.No. | Name of the Tenant gt 7 Khata No. | Mutation No. | Remarks
' R AT Feerd |
1 Nil
Other Rights ZaX &8 Mutation No, Remarks
Name .q‘ffﬁrson holding rights and nature of rights: ¥R T
At —: : jﬁ GIEES B R ETES
Tiouse bigongslor %
) o s i )
§ GF SPAR edifdnge
B4 HARGE ’_‘/7"1.\:, i #
feseeOneg O
e Details of C*cpped Area fUerarefir grar=r amasfiw
Year | Naia 6rific Mode | Season Name imigated Unirrigated |Land not Available for Source of |Remarks
e ] irigation  |arr
- e arm (EREE] . <
& Cuttivator ki lof Crf)p. Area @ | R
A FT-ITS (Tt wig :
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GOVERNMENT OF GOA

Directorate of Settlement and Land Records
ffice of Inspector of Survey and Land Records

.

QUEPEM-GOA

T OF ERVIRORMENT
AHTECHANGE

$.No.151 / gD

Geaerated By : Din
On : 01-09-2016.

Naik (DMan Gr. IL.)

‘ Inward No: 4055 |
Plan Showing plots situated at

Village : AGONDA -
Taluka : CANACONA

Survey No./Subdivision No. : 100/ 10.
Scale :1:2300

SURVEY No.100

/ : S

, R
[ g s

e
Compared By:
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, % -

GOVERNMENT OF GOA

Direcigraie of Seftlement and Land Records
Office of Inme&tor of Survey and Land Records

A L OUEPEM-GOA N -
N i Inwerd No: 4056
Pz Showing piots situated at R —
% vVillege : AGONDA
Taluke : CANACONA
Survey .\o Subdivision No. : 100/
Scaie :1:2000

o™

-

5

Inspector of Survey & Land Records,

*

SURVEY No.100
S.No.351

';’ W‘ ‘\ﬁ(c';\l\ia

Co d B
Generated By : umcsh \AL (D.van Gr. i) mpATES ©J?

On : 61-09-2016.
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o
GOA COASTAL ZONE MANAGEMENT AUTHORITY

. cré Department of Science, Technology & Environment, (Govt. of Goa)
» f 1* Floor, Pandit Deendayal Upadhyay Bhavan, Pundalik Nagar,Porvotim-Goa.
T Email: dir-ste.goa@ nic.in, goacoastal zone @ gmail.com.

. Ref. No. GCZMA/S/ IG-Nr/‘-fo} 35 Dated: Ol /04/2017

To,
Mr. Selso Fernandes
Agonda-Canacona

Sub: Clearance for proposed reconstruction of house bearing H.No. 438 located in the property
bearing Survey No. 100/10 at Agonda Village Canacona Taluka
Ref: Your application no. nil dated 19/07/2016.

With reference to your application on the above mentioned subject, it is hereby conveyed
that the Goa Coastal Zone Management Authority (GCZMA) has examined your proposal in the
144" GCZMA Meeting held on 21/03/2017 in accordance to the para 8 of the CRZ Notification
2011, as amended. Accordingly approval/clearance is hereby granted in terms of CRZ angie in
terms of the CRZ Notification 2011, as ammended, to you for re-construction of the existing
house bearing H.No. 438 located in Sy. No. 100/10 of Agonda Village, Canacona Taluka, as
per enclosed plan thereby not exceeding existing FAR, existing plinth area and existing density,

——aad further subject to the confirmation with local building bye laws.

; Certified Copy p#-Tha-Doc
- roval is subject to the compliance of following conditions: Availablw ument
% O'% 17 OF ENVIRQNVIEN)

o 3 MATE CHANGE

S e i ice Records
Ee rovisions of the CRZ Notification 2011, as amended should be strictly complied - -

$ OC/Approval is issued without prejudice to any other permission as required under
the law including that of ownership of house, court case etc. As such, prior to the
commencement of the ‘re-construction’ work, it will be incumbent upon the applicant to
4,-4 obtain permission for any other authority as required under the law including from the

- local authority, Town and Country Planning Department, Revenue Authority etc.,
3. Traditional access/easement shall not be blocked. No construction should be carried out

: in the NDZ area between 0-200 mts. from the High Tide Line. :

¥ 4. The structure should not be used for commercial purpose and not to be sold or transferred

; to the non-traditional community.
@ S. This permission is liable to be revoked, if it is found, at any stage, that the application
‘ contained false information / wrong plans / calculations / documents / misleading or false
[ information, etc. or account of violation of aforementioned conditions.

Yours faithfully,

lob

‘ (AgnelgFernandes)

Member Secretary (GCZMA)
Encl: As above
Copy to:
1. P.A to Secretary (Environment) / Chairman (GCZMA), Secretariat, Porvorim.....for kind
information. :
2. The Chief Town Planner, Town & Country Planning Department, Patto, Panaji - Goa......

for information and necessary action.
3. The Deputy Collector & S.D.0. (Canacona), Canacona - Goa.... for information and necessary
action.

4. The Secretary, Village Panchayat of Agonda, Canacona- Goa....for information and necessary
action.
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Member Secrelary

GCZu1a
Inwary No qu %L
Date ./4{ Q3/I
To,
GCZMA
; w!
Porvorim — Goa (W#D

Ref:No.GCZMA/S/16-17/69/2372 Dated: 16/03/2017.

Sub: Clearance for proposed reconstruction Hno 438 Bearing
Survey no 100/10 Agonda village Canacona Taluka.

Sir,

With reference with the above cited subject and decision taken by
your authority in the 137" GCZMA meeting on 24™ Jan 2017. | am
here to submit that | am from the traditional toddy tapper

community. And i am here by submitting my new plans for only the
ground floor.

Enclosed Plans 5 copies

\V
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EXTRACT OF THE MINUYES OF THE 144™ GCZMA MEETING HELD ON
21/03/2017

Case No. 4.3
Clearance for proposed reconstruction of house bearing H. No. 438 located in the
property bearing Sy. Neo. 100/10, Agonda, Canacona Taluka by Mr. Celso

Fernandes.

Background: The applicant has sought clearance for proposed
reconstruction of house bearing H. No. 438 located in the property bearing Sy. No.
100/10, Agonda, Canacona — Goa. The applicant has submitted a copy of Certificate
issued by the Village Panchayat of Agonda wherein it is stated that the said house was
assessed for house tax in the name of Smt. Conceicao Fernandes since the year 1990-91
to 2000-01 and the same was jransferred in the name of Selso Fernandes in the year
2001-02 and has also submitted a certified copies of house tax receipts for the year 1981-
82 to 1994-95, a copy of plan issued by DSLR wherein the structure is reflected and a
copy of Certificate issued by the Toddy Tapers Association stating that Mr. Selso
Fernandes, S/o0. Late Mr. Pedro Fernandes and Maria Fernandes belongs to the “Christian
Renders™ Community / Class which is recognised as OBC. The name of Applicant’s

mother i.e. Maria Fernandes is reflected in the column of other rights.

Site Inspection Report: The site was inspected by Shri.Ragunath Dhume,the then Expert
Member of the GCZMA. The inspection report indicated that the existing land has
residential houses. There exists an access. There exists ornamental trees within the plot.
The proposed plot is within 200 m of HTL. There exists an old house. The house is
on DSLR plan. The name of Applicant’s mother is reflected in Form I & XIV. The

ap glong to a toddy tappers community, Certificate is enclosed to the file. The
OF ENV JARA . . —

e CH%%“ t$1, a Certificate of Panchayat stating that the house tax is paid from 1991 to
’}9\5\ foce the Applicant belong to local community Applicant may be allowed for

construction.

The said proposal was placed in the 137" GCZMA meeting held on 24/01/2017 wherein
the Authority observed that the said proposal is for construction of a First floor on
existing ground floor as could be seen from the plan attached to the Application. The said
plot is located in the No Development Zone (NDZ} i.e. within 200m from the HTL.

As provided in para 8 III. A (ii) “No construction shall be permitted within NDZ except
for repairs and reconstruction of the existing authorized structure not exceeding the Floor
Space Index, existing plinth area and existing density. In case of traditional coastal
communities including fisherfolks constructions and reconstructions is permissible for

dwelling units between 100 to 200 m from the HTL along the seafront in accordance with



INFORMATION ISSUED UNDER RTIACT, 2603

the comprehensive plan prepared by the State Government in consultation with
traditional coastal communities including fisherfolks and incorporating necessary disaster
management provision as recommended by State Coastal Zone Management Authority to
the National Coastal Zone Management authority for approval of Ministry of

Environment and Forests ”

The Authority noted that a comprehensive plan as required under para 8 III A (ii) is not
yet formulated and approved by the MoEF and hence the Authority decided that the
present Application for proposed construction of first floor on existing ground floor

cannot be considered and the Applicant may be informed accordingly.

Now, the Applicant has submitted revised plans in respect of ground floor on the existing
plinth.

Area of the plinth = 217.60 sq. m
Proposed Ground floor area =217.60 sq. m

Decision: The Authority noted that the Applicant has now submitted revised plans only
in respect to the ground floor by maintaining the existing plinth. As such the Authority
after detailed discussion and due deliberation and on considering the site inspection
report of the then Expert members of the GCZMA, decided to approve the said proposal
of reconstruction of house bearing H. No. 438 located in the property bearing Sy. No.
100/10, Agonda, Canacona — Goa in terms of the CRZ Notification, 2011, as amended.

 OF ENVIRONMENT
JATE CHANGE
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GOA COASTAL ZONE MANAGEMENT AUTHORITY
C/o Department of Science, Technology & Envircument, (Govt. of Goa)
1* Floor, Pandit Deendayal Upadhyay Bhavan, Pundalik Nagar,Porvorim-Goa.
Email: dir-ste.goa@) nic.in, goacoastal zone @ gmail.com.

Ref. No. GCZMA/S/16-17/Fo /7_3':}{ Dated: {0 /03/2017

To,
Mr. Selso Fernandes
Agonda-Canacona

Sub: Clearance for proposed reconstruction of house bearing H.No. 438 located in the property
bearing Survey No. 100/10 at Agonda Village Canacona Taluka
Ref: Your application no. nil dated 19/07/2016.,

. Certified %&mument
Sir, Availabl 2 Records

With reference to your application on the above mentioned subject, it is hereby conveyed ~°
that the Goa Coastal Zone Management Authority (GCZMA) has examined your proposal in the
137" GCZMA Meeting held on 24/01/2017. The Authority noted that a comprehensive plan as
required under para 8 III A(ii) not yet formulated and approved by the Ministry of Environment
and Forests and hence the Authority decided that the present application for proposed
construction of first floor on existing ground floor cannot be considered.

(F ENVIRONMENT
ATE CHANGE

{Agnelo Vernandes)
Member Secretary (GCZMA)

Encl: As above Ol

P.A to Secretary (Environment) / Chairman (GCZMA), Secretariat, Porvorim.....for kind information
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T INFORMATION ISSUED UNDER RTI ACT, 2005 -

II/Q

EXTRACT OF THE MINUTES OF THE 137™ GCZMA MEETING HELD ON
24/01/2017

Case No. 2.3

Clearance for proposed reconstruction of house bearing H. No. 438 located in the property
bearing Sy. No. 100/10, Agonda, Canacona Taluka by Mr. Celso Fernandes.

Background: The applicant has sought clearance for proposed reconstruction of house
bearing H. No. 438 located in the property bearing Sy. No. 100/10, Agonda, Canacona — Goa.
The applicant has submitted a copy of Certificate issued by the Village Panchayat of Agonda
wherein it is stated that the said house was assessed for house tax in the name of Smt. Conceicao
Fernandes since the year 1990-91 to 2000-01 and the same was transferred in the name of Selso
Fernandes in the year 2001-02 and has also submitted a certified copies of house tax receipts for
the year 1981-82 to 1994-95, a copy of plan issued by DSLR wherein the structure is reflected
and a copy of Certificate issued by the Toddy Tapers Association stating that Mr. Selso
Fernandes, S/o. Late Mr. Pedro Fernandes and Maria Fernandes belongs to the “Christian
Renders” Community / Class which is recognised as OBC. The name of Applicant’s mother i.e.

Maria Fernandes is reflected in the column of other rights.

Site Inspection Report: The site was inspected by Shri.Ragunath Dhume,the then Expert
Member of the GCZMA. The inspection report indicated that the existing land has residential
houses. There exists an access. There exists ornamental trees within the plot. The proposed plot
is within 200 m of HTL. There exists an old house. The house is shown on DSLR plan. The
name of Applicant’s mother is reflected in Form I & XIV. The applicant belong to a toddy
tappers community, Certificate is enclosed to the file. The Applicant has a Certificate of
Panchayat stating that the house tax is paid from 1991 to present. Since the Applicant belong to

i@?ﬂt;i?ggmmumty Applicant may be allowed for construction.

As provided in para 8 III. A (ii) “No construction shall be permitted within NDZ except for
repairs and reconstruction of the existing authorized structure not exceeding the Floor Space
Index, existing plinth area and existing density. In case of traditional coastal communities
including fisherfolks constructions and reconstructions is permissible for dwelling units between
100 to 200 m from the HTL along the seafront in accordance with the comprehensive plan
prepared by the State Government in consultation with traditional coastal communities including
fisherfolks and incorporating necessary disaster management provision as recommended by State
Coastal Zone Management Authority to the National Coastal Zone Management authority for

approval of Ministry of Environment and Forests ”

Decision: The Authority noted that a comprehensive plan as required under para 8 III A (ii) not
yet formulated and approved by the MoEF and hence the Authority decided that the present
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Application for proposed construction of first floor on existing ground floor cannot be

considered and the Applicant may be informed accordingly.

Y OF ENVIRONMENT
JRAATE CHANGE

/o/c
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INFORMATION ISSUED UNDER RTI ACT, 265,

SITE INSPECTION RERPORT

ODate & time of inspection:

Name of the project: Ngt -Q\\.f PWPch-d *((A-DM_WJN-'\S E.wsha koo

. Location:
Survey No. Y009 o vVillage: _Ps%m_;i&.. Taluka: Lonowene.

Chalta Ne. __ P.T.S. No: _ Town.: o

.Detalled description ‘of status of adjoining properties:

qkegnitn}V>L-l VQngnJ-

) Accessibility:.\ieo-

. Topography:

Type of so0il: Sandy, Rocky, Clay, Latgeftic etic
Topography: Pi@}n Undulating, Gently sloping, ClLiff ete.
Existence of Sand duness Yes/Ror -

; Yes, Number of dunes in the property: Findt
Height of the dunes: .

Slope: N
Whether the dunes are virgin or tamperad Yes/No

If Yes, give details

Vir

Whether any lagoons, badkwaters; or other water bodies exist
in the plot. o !
) VA2

(The location of sand dunes and water bodies sh:uld be marked
on-the site plan) ] ﬁiﬂ’

. Yegetation:

Fionegr. vegetation like bughes, creep%pghand grass’s
Secondary vegetation like cq/pﬁut, casuarina or other trees

_ Mangroves: No

Any other vegetation or trees

OD\WAeHA- 4“&9

Distance of seaward boundary from river/sea Hign Tide Line:

wian dmb f HTL

w2/-
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INFORMATION ISSUED UNDER Ry 1ACT, 2wy
s £y

Existing structures within the plot:
O\Vi "‘OUAL.

10
11. wWhether any proposed work has been carried out at .the site:
(a brief description of the type and extent of the work
carries out) - '
No
12ﬁﬂﬁ5Fﬂ45hr any tradltlonal access through the plot exists:
5N Jo
ot toi\ﬂ’\m\lw‘lENT [
AGE CHANGE o,z?’f .
13~ er information about the site that is relevant to

environment:

. mo-h—u
Ql) -’\4_ Y v g% @v‘OOllva f»‘dl\v»f‘ o '{Qfm ’Lg '@

¥ ’dk
Bpph st balony ~to o —to ~teppy oOrrw*w.:\A~7
'\'\WL- ) e—nd&:%ol ‘do D 1""—0&;’3

”i‘/f
Sign tury Name and

Desd. F;on

@’m
bpoW cpk Ma
b P%QWWA pmlv«,u gty ek
}mm [9go™ t<m 'f-M«_g Clasiergudarly,

)
(g) dnee P ookt szo
’\a ﬁbm c,o,.,.,MM),,_I é?ph‘up.//

W’l\”” elhr v o3 dze» Lot

(’{) WHN\'\I 8 dM'dLa .
1
R_ME‘\M// Y

&
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(%
Y
Memrnr Q’»;rer
A Jlll.‘(tfi"ll fur“l;n for ywopased :
Projec s
Lrom: (Name ang ¢ —RlettsCanst detions/Repairs in CRZ
5@,&0 2 S pustal addyess of the -
B mormds,
gﬂ“@ﬂd& - Goct
Ly
l' e :lc nber Seveelary,
Sl Lvestad /unc ManaL
Sempe fower, 3y e EMENS Autharity.
o, 1 \n“-‘(lk\d
. ; .. .
T NOC o propeed Yy Y Iaves (I &) @Mfmj Uowsp
Sir, .
|00 Iu;m"'“d RO ity o the under-mensiomed dev dnpmu\l in e piot of 4 sd uneley Survey
* Tt
n (Chahla N, e T - Sheer N, _yof __TTOenKar  Nillage Town.
I 27ke) Taluka. in accurdum,c with the Constal Rey Rq.gulat-on Zaone (C R?)Nmnﬁv.auou duted
IL,hrum\ 199 and 6™ January 2014 as dnn.nded sub\equemly
tPlease vive panicalars ol e pro rused development)
Lam caclosing rerewith the folowing documents.
L Qumership ducsments,
2 Fapm | & X1V,
‘;-f"(\e“i fied copy of Survey Plan issued by Directorste of Stulements & Land Recuords,
{Shawing 200 meter 1o S60 meter line (compulsory)
yﬂc‘ Plun show g the exisling and proposed developments (duly caloured as pec coleur
cude) cauntersigned by the Owiter and Archnect Eugineer: Town Planner fegistesed with
ceusiruction and repair)
7 CRZ Clearances questionnaire duly completed (Foom “A™)
$  Environmental lopact Assessiment (F1A) Report (Not applicable for contpound walls. re-
construction. repair and single dwelhing unns).
9 Pxisting and proposed vegetation plan (Notapplicable for compownd wals. ve-
construction und reputo). ‘ N N
1{.-Photographs of the property from all sides showing the existing landscape. suvcture @i
11 This NQC will be issued subsequent © the peyment of fees by the applicant of
R » 000 L—i-vide D.D. No. 73493%  daed _ 7 ‘2ol o Tavour ol
Gou Coastal Zone Management Authority payable at Yangion. %

{ request that the clearance for the propesed development in the CR/ may be

s

accorded. V%p

Date: 07)121) 6
| Sigaature of the Osaer
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AGTTA/96/10/1208

CERTIFICATE

This is to certify that Mr. Selso A. ®. Fernandes son of late Mr. Pedro
A. Fernandes and late Mrs. Maria F. Fernandes Resident of HNo. 439,
Ward Val, Village Agonda, Taluka of Canacona, Sub Division South Goa
District, in the State of Goa Belongs to the “CHRISTIAN RENDERS”
COMMUNTTY/CLASS Which is recognized as OTHER BACKWARD
CLASS for the State of Goa vide Govt. Notification no. 13/13/2003-
SVAD/1740 dtd 22.6.2009.

Sfor ALL GOA TODDY- TAPPERS' ASSOCIATION

MARGAO-GOA.
6 July, 2010.
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-
Ph. No. : 2647357

OFFICE OF THE VILLAGE PANCHAYAT
Agonda Canacona .éhG-oa
Ref. No. : VPAICAN/ <2 0 46— \? ol Date: 4

16

CERTIFICATE

‘This is to certify that the Premises No. 438 situated at Val Agonda
was registered in the name of Smt. Conceiag_l;ernandes from the year
1990-91 to 2000-01 and from the year 2001-02, to till date the said
house has been transferred in the name of Shri Selso A. P. Fernandes as
per Panchayat Assessment Register and he is péying said house tax

regularly till date in the name of Shri Selso A. P. Fernandes.

This certificate has been issued at the request of applicant Shri Selso
A.P. Fernandes in order to produce the same before CRZ authority.

ANGH v
VLABRED oMo

AacOMnA, G ANA

a8
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e

\/”‘)L—' ﬁW’:;m No. 4
REGEIPT

Receipt Book No. Q2 F
The Village Panchayat _ V- P. Acontia

Received with thanks from _C 0 N e.aco-@ Fexr y\h:—&u\ﬂ“i/‘#

Rupees ( 35/__ ’—-—é&-ﬁ ‘ i
e dox_ ot Lmengf{%f,/zu_

[

LERTIFIED TO g TRUN
coey OF THE {S‘hvul‘\lﬂh

IA-'\.v.:\i.‘A(lh . AAMAY
o AT
Coanome (s

SLale uv l‘B) Nl}slglzc’lr

gt NU oﬁ;&ﬁb"zc"{

@atTh
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T

GOVERNMENT OF GOA

Directorate of Settlement and Land Records
ffice of Inspector of Swrvey and Land Records

QUEPEM-GOA

Plan Showing plots situated at
Village : AGONDA

Taluka : CANACONA
Survey No./Subdivision No. : 100/ 10.
Scale :1:2000

Inward No: 4056

SURVEY No.100

| .
| Generated By : Din
| On:01-09-2016.

Compared By:




INFORMATION ISSUED UNDER RTIACT, 200:

AN 100005732521
-
been
FORM T &XIV
Date:  01/08/2018 o TR 9T, * Page  1of 1
Tatuka CANACONA R . Survey No. 100
T EEEERS
Village Agonda ) Sub Div. No. 19
T i e qax
Name of the Field Val M Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) T @5 (. e, shodft)” .
Dry Ciop Garden ) : Total Cultivable Area
N — Rice Khajan Ker Morad T
0000.0C.00 0000.52.50 0000.00.00 0000.00.00 0000.00.00 0000.00.00 0000.52.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) T & (3. <. =T i)
Pol-Kharab _ TE @31 Remarks @71
| Class (a) Class (b) Total Un-Cultivable Area Grand Total
LT (@) =t (3) AT S o
| 0000.01.00 0000.00.00 0000.01.00 0000.53.50
Assessment: oo goo Foro Rs. 0.00 Predial o 000 Rent oo 0.0
T T
5.No.| Name of the Occupant Khata No. Wutation No, Remarks T 7
TERETC TS W1 FaT HTRIT
1| Janki Devappa Dessai One
, S.No. | Name of the Tenant wm #iw Khata No. | Mutation No. | Remarks
T AT dewre | AT
1 INit
Other Rights ZaX g&H Mutation No. Remarks
Name of Person holding rights and nature of rights: ¥rEre 7 AT
TAT Z; MO FOM-ATY AT F 7 T
| House belongs to:
T iz fernandes -
AN AG - cerm——
.‘*\%
\Y,
oL vy .
‘.,E 5,‘3‘,{"’;92’*‘”" C:\L Details of Cropped Area frsrarsitsr &= aradflsr
Yea;‘ .W Mode | Stesan  IName imgated Unirrigated  (Land not Available for Source of |Remarks
R lcultivation sfm e | irigation
Jebh ¢ | e AT e e
“’:—_—-_‘if—"w . . p. Nature ea & | R
AT HIT-ATT AT | jaassoms  |HaasSoMs o HaAsSaMes | gy
EiE Toar Sl |5 e et 7. sz =Y. oY,
Nil--

For any further inquires, pleose contact the Mamlatdar of the concerned Taluka.

End of Report: -
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CXHIBIT A -2

From

Adv Jayant Karn

5% floor, Satt Adhar Chambers
Patto Panaji Goa

9284472599

23.05.2023

To

The Public Information Officer
Village Panchayat of Agonda

Agonda Canacona Goa

Sub: Information under RTI Act, 2005

Sir/Ma’am

Be pleased to provide me with the following information:

1. In whose name is the House Tax registered for the
house bearing H. No. 438 and 439 in the village of
Agonda?

2. Whether any permissions/licenses/ NOC have been
issued or applied for with respect to the
construction/reconstruction/repair in the property
bearing survey no. 100/10 of Agonda village?

3. Kindly inform whether has Mr. Selso Fernandes

and/or Ms. Concecao Fernades have obtained any

b

True Caf)y
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license for carrying out construction/reconstruction/
repair in the survey no. 100/10 of Agonda Village for
the house bearing H. No. 438 and 439. If any such
license/permission is granted, kindly furnish a copy of
the said license/permission.

. Copy of technical clearance by Department of Town
and Country Planning, if any, furnished by Mr. Selso
Fernandes and/or Ms. Concecao Fernades or any other
person to the Village Panchayat of Agonda in
connection with the House bearing No. 438 and 439 in
village Agonda.

. Copy of any NOC from the Health Department, if any,
furnished by Mr. Selso Fernandes and/or Ms.
Concecao Fernades or any other person to the Village
Panchayat of Agonda in connection with the House
bearing No. 438 and 439 in village Agonda?

. Copy of plans, if any, submitted by Mr. Selso
Fernandes and/or Ms. Concecao Fernades or any other
person for approval to the Village Panchayat of
Agonda in connection with said construction. i.e.

House bearing No. 438 and 439.

607



7. Documents submitted by Mr. Selso Fernandes for
availing any permission/license with respect to any
structures in Survey No. 100/10 of Village Agonda.

8. Whether Mr. Selso Fernandes, M/s. Dream Discovery
has been permitted to carry out any commercial
activity in any structures in Survey No. 100/10 of
Village Agonda?

The information referred to above may be given on urgent

basis as the same is required to be produced in Court.
I shall pay the necessary charges as and when called upon to
do so. I am an Indian citizen, and permanent resident of

Panaji Goa.

Thanking you

Yours faithfully

True (opy
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<83, riom

REAM DISC®VERY

ISE | YOURSELF | DISCOVER | YOURSELF

Welcome To
DREAM DISCSVERY

BEACH CAFE

SEAFCOOD | INDIAN | CONTINENTAL | CHINESE
Cur Beach Front Cafe gives
srunning view of Famous Agonda
Beach where one can enjoy the
meal/drink overlooking beasutirful
Arabian Sea.We can prondly tell
that come <an enjoy strunning sunset
Yrom reoestauvrant. Wwe =scorve
Tndien,Coentinental , Chinesc,onc &
our specirality is Sea Food.we also
sServe ail kind of Ligowr . To
experience our restaurant please

click veicw

f W in @

ABOUT US CANCELLATION POLICY

R PUC UMD WETIA) fuis 87D
Dreasm Discovery Sea View Re__

End OF The Beach, Val, Agonda,
Toa 403702 »

.7 99 reviews
View lerger mep

Google

STAY |[gErax] [Garrery] [conNnTACT US|

WHATSAPP US +87818281810208

View From Reostaurant

TERMS & CONDITIONS
o

Name

Emall

B View Resort &

v gcm Giscovery

Russian Ghoet Hoteld q

© e O

Mup dats 2023 Report a mEn erwr

f W in &

PRIVACY POLICY

Camia) T A-S (@M

MANAGE MY BOOKING

Man

Age

True Cof
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N

JREAM DISCGVERY

LOSE | YOURSELF - DISCOVER | YOURSHL

] ) ) ] )

WHATSAPP US +818181810208

About Us

Finding Inspiratéon in Every Tum

Dream Discovery qroup 1s & reqistered company under Partnership Act of Govt Of India . Our
Company i$ aiso recognised by Tourism Department , Govt. of Goa.We started a journey in
Decenber 2020 with Sea Facing beach cafe and then exactly after two years that is in
Decomber 2022 we opened as a fuli fledge resort . We are lecated right on the world
famous Aqonda Beach which Is also known as Turtle Beach.Our mote is to cater world class
service to our guest who will vasit our resort for their noliday.dur Resort clfers Five

star category Accomodations mouth watering food in our sea facing beach cafe . For further

details or enquiry please feel free to contact us through email ,phone call or wnatsApp.

ABOUTUS ~ CANCELLATION POLICY

TERMS & CONDITIONS
cosfiesctitivts 1)
Dream Discovery Sea View Re..

South End OF The Beach, val Agonda,
Goa 403707 )

47 5 mviews

Viewhrgw ming

| o

Mﬁmmq

PRIVACY POLICY

IS

MANAGE MY BOOKING
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SO0 |STAY| |EAT| |RELAX| |GALLERY| |[CONTACTUS BOOK NOW 309

DREAM DISC%VERY WHATSAPP US +9818181810208 Redta S (m e

LOSE | YOURSELF | DISCOVER | YOURSELF i
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DREAM DISCBVERY

LOSE | YOURSELF | DISCOVER | YOURSELF

HOME RV

EAT

RELAX

GALLERY

CONTACTUS

WHATSAPP US +918181810208

(

Appoved By Tourism Dept,,
Gowvt of Goa

Property Exterior
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